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OTIFICATION

Wh&mﬂne(hmmrtoﬂndhhw' e pﬂwm
defined Contribution pemsion sysiem, replacing the @xisting system of
:..i..._. of .‘ Minigtry of

Finance, Department of Economic Affrir's Notification No. 5/7/2003-ECB

‘& FR dated 22-12-2003. The said Systom is mapdatory for all new recruits

1o the Central Govornmemt Sarvice from 1/172004, {xoept the Armed
> o | 2
Fosoes; - \

And. wharees for the implementation pf the fsaid system, the
|

. Government of India-has amended, Wit ‘olfoot Som 1/1/2004, rule 2 of the
‘Central Civil Services (Pension) Rules, 1972, file 2 of the Central Civil

Services (Commusation of Petision) Rulos, 1981 apd rule 2 of the Cantral
|

Civil Services (Extraordinary Pension) Rujes, {1939, threc ‘scparate

Notifications No, 38/16/2003-P&:PW(A) dated $0-12-2803 and vide S.0.

14B3(E), S.0. 1434(E) and 5.0. 1487 (E) respectively;

. And wheroas the Govornment of Goa, afled casefal bonsideration has
desided t adopt the Guvernment of India®s seid new re »d Defined
Contribution Pension Systera fior new recruits to| the Gobemment of Goa’s

gervice “mﬂ“mmﬂiﬂ an aducetion m """ iﬂsmsm

the State of Goa whose cost of slries or péfisions aye| dsbited o the
Consolidated Fund of the State of Gos, with efféctifrom O m;afzoos;

, | |
= b;ythoproviaotn
wets ensbling bim in
this behalf, the Governor of Goa hercby sdopts Governmdat of India’s ssid
Government of Indis, Ministry of Finanoe, Departrhes . Affair's

Now, therefore, In exeeviac of the powers ¢ nfe




Notification No.5/7/2003-ECB & PR dated
applicable to the now recruits to the Governs

the modification that for the expreasion “3]%}
occufring in suid rules 2 after the said amendmely

of Angust, 2005 shall be sead aud adopts the amndmen;

2 of the Contral Civil Services (Extraordinary. Pegsion
o the modificstion thet for the cxprossion "]
cosurring in the swid rule 2 afior the ssid amen)
day of August, 2005™ shall be read.
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